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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 3 	 OF 199 

Applicant(s)  

Respondent(s) 	—ô 2' V c7Y 

Advocate for Applicant(s) 	14 	 & . 4  ,#?4 ' 

Advocate for Respondent(s) 	 cl-veei, 

4 

Order of the Tribuna' 

Presènt: Hon'ble Mr.Justice -.N.Baruah, 
ViceChairman and Mr.G.L.Sang-
lyine, Administrative Member 

Heard MrsA.Deb  Roy learned counsel 

appearing on balf of the applicant. 

ar 	cse to 

ppengL:9bebf oothe applicant 

dbrñitsdthat the applicant does not want 

to vibress the 

the Application is dismissed as not::; 
ed 

pr ess  with liberty to file fresh applica-

tion. Mr.Roy submits that there are 

certain mistake6 in the application. He 

prays for withdrawal of the application 

with liberty to file fresh application. 
Mr.B.K.Sharma learned Railway counsel 
has no objection. Accordingly, applica-
tion is dismissed on withdrawal with 

liberty to file fresh application. 

Meth er 	 Vice-Chairman 
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